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“ I have the honour to inform you that I have found it my duty in the exercise of
my powers under section 41 (A) of the Criminal Procedure Code, to direct that
Sri.V. K Ebrahim Kunju, Member of Legislative Assembly, be armested/detained for
having been involved in the criminal offences punishable under sections 120(B) /w 409
of IPC and Sec 13{1) {¢) (d) r/w 1X2) of PC Act 1988 committed in Vigilance Case -
VC OV19/EKM (Palarivattom Fly Over case) of Vigilance & Anti-Comuption Buseau,
Ernakulam Unit in connection with the constructioa of Palarivattom Fly Over in NH 66
Ernakulam.

: Shri.V.K.Ebrahim Kunju, Member, Legislative Assembly was accordingly arzested
by me at 10.25 a.m on 18/11/2020 at Lake Shore Hospital, Emakuiam in VC 0¥/19/EKM
in presence of his son Sri.V.E.Anoob and Dr.Bipin Francis, DNB Trainer, Medical &
Oncology Department, Lake Shore Hospital, Emakuiam. He will be produced before the
Court of the Enquiry Commissioner & Special Judge, Moovattupuzha within 24
hours.”
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